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tion, retirement and con-
ditions of service of Mem-
bers) Amendment  Rules,
1978, published in Notifica-
tion  No. G.S.R. 613  in 
Gaette 1 India dated the 
13th May, 1978.

(ii) The  University  Grants 
Commission  (Disqualifica-
tion, retirement and con-
ditions oi service of mem-
bers) (Third) Amendment 
Buies,  1978, published in 
Notification   No.  G.S.R. 
31(E) in Gaette of India 
dated the  38th  January,
1979.

(iii) The  Univeristy  Grants 
Commission  (Returns and 
Information by  Universi-
ties) Rules, 1979, publish-
ed  in  Notification  No. 
G.S.R. 32(E) in Gaette of 
India dated the 18th Janu-
ary, 1979.

fPlaced in Library See No. LT- 
445779.

(5) A copy each of the follow-
ing papers (Hindi and Eng-
lish versions):—

(i) Annual Report of the Bal 
Bhawan  Society,  India, 
New Delhi, for the  year
1977-78 along with the Ac-
counts and the Audit Re-
port thereon.

(ii) Review by the  Govern-
ment on the  working of 
the Bal Bhawan  Society, 
India, New Delhi, for the 
year 1977-78.

Placed in Library. See No. LT- 
445879.

Notification  under  Urban  Land 

(Ceiling and Regulation) Act.

THE MINISTER OP STATE  IN 
THE MINISTR OF WORKS AND 
HOUSING AND SUPPL AND RE-
HABILITATION (SHRI RAM KIN- 
ICAR): I beg tb lay o the Table a 
•mrv nf iVi<> Urban Land  (Ceiling

and Regulation) Second Amendment 
Rules, 1979 (Hindi and English ver-
sions) published in Notification No. 
G-S.R, 271(E) in  Gaette of India 
dated the 27th April, 1979  under 
sub-section (3) of section 46 of the 
Urban Land (Ceiling and Regulation) 
Act, 1976 together with an explana-
tory memorandum. Placed in Lib- 
rosy.  See No. LT-445079J

President’s Order under Government 

of Union Territories Act.

THE MINISTER OF  STATE  IN 
THE MINISTR OF  HOME  AF-
FAIRS (SHRI DHANIK LAL MAN- 
DAL): I beg to lay on the Table a 
copy of the order of the  President 
dated the 10th May, 1979 issued 
under section  51  of the  Gov-
ernment of Union Territories Act, 
1963  extending  the  President's 
rule m Pondicherry for a  further 
period of  six months  commencing 
irom 12th May* 1979, published in 
Notification  No.  S.O.  263(E)  in 
Gaette of India dated the 10th May,
1979. Placed tw Library. See No. 
LT-446079.

Notification re. floatation of 

market loans by Central 

Government.

THE MINISTER OF  STATE  IN 
THE  MINISTR  OF  FINANCE 
(SHRI ULFIQUARULLAH): I beg 
to Jay on the Table a copy oi Noti-
fication No. F.4(l) -W M79  (Hindi 
and English versions) dated the 10th 
May, 1079  regarding  floatation of 
market loans by the Central Govern-
ment.  f Placed in Library,  See No. 
LT-446179.

11-50 hrs

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Reported collision op a bus with

TfttVANBRUM-BOMBA JA ANW JAWATA 

ExntESS  NEAR lALWATB suaison.

MR. SPEAKER:  Shri Ram Gopal
Reddy—he is not here.
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SHRI C. N. VISVANATHAN (Tim- 
pattur): I call the attention of the 
Minister of Railways to the follow-
ing matter of urgent public import-
ance and request that he may make 
a statement thereon:

The reported collision of a Bus 
with No. 82 Up Trivandrum-Bom-
bay Jayanti Janta Express  near 
Alwaye station on the  9th May, 
1979 resulting in the death of seve-
ral persons.*

THE MINISTER OF  RAILWAS 
(PROF. MAE*HU DANDAVATE): Sir, 
Hon'ble Members of the House are 
already aware of  the  unfortunate 
accident involving an Express train 
and a buh near Alwaye in Kerala 
resulting in heavy casualties.   At 
about 15.17 hours on 9-5-1979, while 
82 Up Trivandrum-Bombay  Janata 
Express, with a load of 13 coaches 
and hauled by a diesel  locomotive, 
was running between  Alwaye and 
Angamali stations on the Cochin Har- 
bour-Shoranur Board Gauge  single 
line section of Olavakkot Division of 
Southern Railway, it dashed against a 
tourist bus No. TM-1755 at C’ class 
unmanned level crossing No. 64 situat. 
ed at Km. 8012-13. The bus was 
draggod upto Km. 804-5 and cauglit 
fire. The bus is said to be carrying 
tourists bound for Kaladi, the birth 
place of Adi Sankara, from Arni, near 
Madras. They were all employees of 
the Tamil Nadu Government’s Land 
Record Survey Department and their 
families.

As a result of the accident, out of 
59 occupants of the bus, 36 died on 
the spot and 4 in the hospitals, bring-
ing the total number of deaths to 40. 
Of the remaining 19 persons, 13 per-
sons sustained grievous injuries and
6 others simple injuries. There were 
no injuries either to the train crew or 
the passengers on the train.

TtwyMMfrfttftly on receipt of informa-
tion about the accident medical relief

Alwaye (CA) 
vans were  rushed  to  the  site 
from Shoranur  and  Ernakulam. 
The injured  were  removed  to 
various   hospitals   at  Anga-
mali, Alwaye and Ernakulam.  The 
General Managar, the Chief Medical 
Officer and other senior railwayofflcers 
rushed to the site of the accident 
immediately on receipt of the informa-
tion. The Superintendent of Police, the 
Commissioner of Police and District 
Collector, Ernakulam, and Deputy 
Superintendent of Police, Alwaye also 
reached the site.

Ex-gratfa payment to the next uf 
lan of the dead and to the injured has 
been arranged by the Railway.

Motor Vehicle Rules provide that 
the Driver of bug should stop at some 
distance from unmanned level cross-
ings and depute his conductor to walk 
ahead of the bus to ensure safe pass-
age. The caution boards already exist 
on both the sides of this particular 
level crossing.

In the present  case, according to 
the eye witness account, some of the 
passers-by warned the bus Driver of 
the approaching train but he ignored 
their warning and proceeded to cross 
the railway line.

Additional Commissioner of Railway 
Safety is holding an inquiry into this 
accident from 13-5-1979 at Ernakulam.

This was a great tragedy and I *ni 
sure the House will join me in convey-
ing our heartfelt sympathies to the 
members of the bereaved families.

SHRI C. N. VISVANATHAN: Sir, 
the hon. Minister has made a statement 
on the unfortunate accident I join him 
in wishing a speedy recovery of the 
passengers involved in the accident. 
The Minister has mentioned in his 
statement that the Motor Vehicle Rtflea 
provide that the Driver  of a  ous 
should stop at some distance from 
unmanned level crossings.



I Shri C. N, Visvanathanj

It is also reported in the paper that 
the engine driver should have actual-
ly  whistled before crossing  the 
unmanned level crossing according to 
the rules, But, he never did it in this 
case. According to a co-passenger who 
travelled in that bus*,the survivor, 
Shri Dharmalingam, who was sitting 
behind the driver, he never  heard 
the whistle of the engine. Further, 
the General Manager of the Southern 
Railway, Mr. Murti who visited the 
spot, said that the visibility was very 
clear for more than half a kilometer in 
the area because of the track passing 
through an open field. At the same 
time, it is alo reported in. the papers 
that a taxi-driver who is residing at 
this place had passed through this 
area a number of times and he said 
that the vehicle coming  from  the 
westerly direction would not be able 
to see the train approaching from the 
south direction because of the obstruc-
tion of the buildings, trees etc. So, 
Sir, there is a controversy between 
the Statement of the General Manager 
in the Hindu and this statement. The 
General Manager of the Southern 
Rafway said that  the visibility is 
very clear. Actually the bus driver is 
also responsible. In the Kerala area 
five months before, the same kind of 
accident occurred near Trichur in 
December, 1978 where 16 persons lost 
their lives. This accident also took 
place in the unmanned level crossing.
A number of accidents occur in the 
unmanned level crossings, I cannot 
blame the Minister alone. I cannot 
also blame the Ministry of Railways 
alone. Everybody is responsible. The 
House can never forget the railway 
accident that occurred some years 
ago in which cur beloved friend, Shri 
Prakash Vir Shastri, Rajya Sabha 
Member lost his life. Some concrete 
steps should be taken to avert such 
railway accidents in future.

I want to know from the Hon 
Minister what concrete steps is he 
going to take to avoid such accidents 
in future There are many unmanned 
level crossings in India, May I know
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from him the number of such un-
manned level crossings Has he any 
specific proposal to import automatic 
level-crossing gates Will the Minis-
ter make a through enquiry into the 
matter And will he make use of the 
man-power resources available in this 
country to man such unmanned level 
crossing My last question is what 
concrete steps is the Minister going 
to take so that there is no such acci-
dent occurring in future

PROF. MADHU BANDAVATET: As 
far as (he ievel crossngs are concern-
ed, in India, out of 40,000 level cross-
ings, about 22,000 are unmanned level 
crossings.

Formerly, according to the provi-
sions—this is a statutory provision—if 
an unmanned level-crossing has to be 
converted into manned level-crossing 
and, i it happens to cover the natio-
nal highway, in that case, it will be 
the Ministry of Transport's responsi-
bility to bear the initial cost, if ̂ is 
a highway other than the national 
highway, in that case, it would be 
the State Government’s responsibility. 
If the road concerned happens to fall 
in the Municipality or  Corporation 
area and the level crossing is on that 
part of the road, tflhen, it is the res-
ponsibility of the  Municipality or 
Corporation.   But,  unfortunately, 
this provision was not implemented 
either by the Municipality or Corpo-
ration authority nor by the  State 
Government.

Therefore, while presenting the 
budget for 1978-79, I made a new 
announcement that since the State 
Governments are not undertaking this 
responsibility and since the  safety 
aspect is very important, the Rail-
ways themselves will undertake this 
responsibility of bearing the initial 
cost of converting those of the un-
manned crossings into manned cross-
ings as are potentially haardous to 
the safety of passengers.  Out  of
22,000  unmanned  level  crossings,

14.
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way Safety is already investigating
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there are some which are haardous 
and we are trying t0  decide the 
nature of such crossings by finding 
out the traffic density. Number of 
trains multiplied by the number of 
vehicles that cross is the unit. If 
it is larger and it is an unmanned 
crossing, we try to convert it into 
a manned one. As far as this parti-
cular spot  concerned in the course 
of the last five years not even a 
single accident took place and, there-
fore, naturally this unmanned cross-
ing was not considered as prone to 
accidents and, as such, it was not 
converted.

Then, Sir, a< far as vehicles Act is 
concerned jt provides that there 
should be a notice board a):o at these 
unmanned crossing that the bus is 
supposed to stop and after the bus 
halts some feet away from the cross-
ing the conductor is supposed to get 
down and give guidance to the bus. 
In this particular ca<-,  even the 
Press has reported that a number of 
eye-witnesses were shouting1 that the 
train is coming but inspite of that, 
probably by wrong judgment,  the 
bus driver tried to go ahead.

Sir, we will review from time to 
time the position of various crossings 
and those which are unmanned but 
required to be converted into manned 
one, We will try to  convert them 
into manned crossings.

SHRI C. N. VISVANATHAN: The 
Minister has not said anything about 
my point regarding the driver's res-
ponsibility.

PROP. MADHU DANDAVATE: Sir, 
 will clarify that point As fr as 
the responsibility of the engine driver 
is concerned, firstly, it is an  un-
manned crossing and  there is no 
gate. It is a run-through track and 
there is no signalling arrangement. 
From time to time the drivers go on 
giving whistle. It is alleged that the 
vrthistle was not blown. Sir, when 
the Additional Commissioner of Hail-

the matter this particular complaint 
which the hon'ble Member has made 
on the floor of the House will also be 
communicated to him and he will 
investigate on this point as well.

12 hrs.
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